Open Court

CENITRAL AUMINISTRATIVE TRIBUNAL. ALDL. BENCH

ALLAHABAD

‘DKTED: THE 7 th DAY OF APRIL 1997

CORAN ¢ Hontble Mr, ‘T.L.Verma, J.M.
Hon'ble Mr., S.Dayal, A.M.

e

ORIGINAL ApPPLICAT ION NO,890 OF 1992

1, The Union of Indis thro gh Genercl Menager,
Central Railway, Bombeay V.T.

2, The Divisionsl Railwey Manager,
Central Railway, Jhansi.

yir

3. The Senior Divisional personnel Qfiicer,
Central Reilway, Jhansi,
eess . Petitioners

C/A Shri A.K.Gaur.

. Versus

1., Mured Khan son of Shri Kesim Khan,
resident of House No.5l, Chamangenj, Sipri Bazer,
District Jhansi.

2, Kunwar Singh son o &hri Phool Singh,
resident of House No.l/29, Pretép Pure,
Kagra, District Jhansi,

" _
;;%qi” 3. Mitthoo Lal son of Shri poorén Singh, resident of
House No.l8/l, pulia No.9, District Jhansi,

4, Ghanshyem son o 3hri Nathoo, resident of
House No.99, Outsice Detia Gete, District Jhensi.

5. Ahmed Bux son of Shri Sabkir Bux, resicent of
Ho se No.46, Jeewanpurae, District Jhensi,

6. Mohd,Ishaq b/o Shri Subreti, R/o House No, 296,mohdllu
rukerydnc, District Jhansi,

7; Sarsj Peasadson of Shri Ghessy, residgnt of House
S Nowsd l px emnogur, Gﬁd&;pmﬁa District Jhansi.
) ,_>Ji:w§?—7“?@:_ e ot Wiig A Aﬁi




P

8. The Pprescribed Autho ity un e: the payment of
Wages act /Deputy Labour Commissioner, Jhansi
Region, Jhansi.

o ¥ Respondents

C/R Shri Raekesh Verma.
A ‘ CRUER

BY HON'BLE MR. T.L.VERM , J.M,.-

This applicetion has been filed for setting oside
the order dated 23.3.1992 passed by the Pprescribed
Authority unde Payment o Wages Act. The Hon'ble
Supreme Court in thé cese of K.p.Guptu/ha5~held that
the jurisdiction of the District Judge entertain@s.
én cppeal against the awerd of PrcScriQEO Authority
has not been ousted by any of the provisions of the
Administretive TribunQI's Act, The averments mede in
the application and counter affidevit meke it absolutely
clesr thet thi- epplicstion has been filed without
filing any appeal uncer section 17 of the payment of
Wlages Act before the District Judge, This applicetion
thus hes been filed without &chad&fhf 22 A“%a°m4%yeyu”¢$
prescribed under the Act, This <pplicetion is, there-

fore, not maintainable.
2. In the result, this epplicetion is dismissed as
not maintainable, It will be, however, open to the

applicants to file &= cppeeal before the appropridate

authority. There will be no order as to costs,
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